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Shri S. M. Banerjee: Master Tara 
Singh is also a citizen of the country. 
Why should he be attacked? (Inter
ruptions).

Mr. Chairman: There is no point of 
order in this. The hon. Member may 
continue.

16.SS hrs.

[M r. Speaker in the Chair]
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MOTION RE: THIRD FIVE YEAR
PLAN—contd.

Mr. Speaker: Order, order. We will 
now resume discussion of the hon. 
Prime Minister’s motion regarding the 
Third Five Year Plan.

I shall now put the amendment of 
Shri Ranga to the vote of the House. 
The question is:

That for the original motion, the 
following be substituted, namely: —

“This House, having considered 
the Third Five Year Plan, laid on 
the Table of the House on the 7th 
August, 1961, disapproves of it 
because—

(a) it U unrealistic and impro
vident;

(b) the threat of additional taxa
tion, the continued retort to 
deficit finance and the unco

vered gap between resources 
and outlay will lead to higher 
prices and the aggravation of 
the prevailing inflation and a
continuing erosion of the al
ready low real income of the 
mass of the people resulting 
in a disincentive to save and 
invest and a high-cost econo
my which will make it im
possible for Indian exports to 
compete in the world’s mar
kets;

(c) while the desirablity of en
couraging equity capital com

ing from abroad at its own 
risk is neglected, there i° too 
much dependence on foreign 
loans leading to the country's 
future being mortgaged;

(d) the undue emphasis on heavy 
industry resulting from a 
dangerous obsession with ac
hieving autarchy vithia ten 
years and the comparative 
neglect of agriculture and 
consumers’ goods industriei 
will inflict privation and 
misery on the mass o<f the 
people and diminish the pos 
sibilities of providing maxi
mum employment;

(e) the doctrinaire bias in favour 
of the State sector of the eco
nomy and the drawing away 
to it of the people’s savings 
tilts the scales against the 
development of the people's 
competitive enterprise and the 
economy of self-employed 
people in favour of a plethora 
of controls and quotas «nd 
curbs and of State monopo
lies and private monepelies 
distributed among ihos* 
favoured, thus placing th» 
national economy in «  *tra»g)if 
jacket and retarding the 
growth of the national pro 
duct and income;

(f )  the insistence on fostering col
lective farming under th* 
name of joint co-opcra*ive
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farming to the neglect of 
family farming will retard 
agricultural production and, tf 
persisted, in. result food 
shortage and famine condi
tions and reduce the peasants 
to servitude;

vg) no adequate effort is dis
closed in the Plan to dispel 
existing regional disparities 
and to foster the progress of 
underdeveloped areas;

(h) the provision of huge sums of 
public money for distribution 
by the Union to the States and 
by the States to local organi
sations will, in the absence of 
a non-partisan approach and 
suitable checks, lead to poli- 
f ’ rnl :nfhi ’nee being brought 
to bear on the administrative 
apparatus with consequent 
waste and corruption; and

(i) the Plan is against the in
terests of the Indian people 
since it would reduce the 
living standards of the pre
sent generation, concentrate 
political and economic power 
in a few hands resulting in 
the proliferation of bureau
cracy, over-centralisation, the 
attenuation of States' rights, 
the truncating of the workers’ 
right to organise for collective 
bargaining and to go on 
strike, and the ultimate ero
sion of parliamentary demo
cracy and the fundamental 
rights of the citiaen embodied 
in our Constitution/'

Mr. Speaker: Those in favour may 
Wndly my ‘Aye*.

S u m  Hen. Member*: Aye'.

Mr. Speaker: Those against may
say *No\

Several Hon. Members: ‘No’.

Mr. Speaker: I think the 'Noes*
have it.

Some Hon. Members: The ‘Ayes’
have it.

Mr. Speaker: Hon. Members in
favour will rise on their seats. I will 
note down their names.

Shri Ranga: Do you want Members 
to rise in their places?

Mr. Speaker: Yes. I will note down 
their names.

Shri Ranga: We have no objection 
if you think it is proper.

Some Hon. Members: There are
Uli.j two.

Shri M. R Masani: I think, Sir,
a Division has been demanded.

Mr. Speaker: All right. L t  the 
Lobbies be cleared.

The Lok Sabha divided.

Shri Lachman Singh (Nominated— 
Andaman and Nicobar la lands): My
vote hag not been recorded. ! want 
to vote for ‘Noes’. But I have pressed 
the button ‘Abstention’

Shri Ram Krlshan Gupta: I want to 
vote for ‘Noes’. My vote has not been 
recorded.

Shri Raman (Narasapur): 1 want to 
vote for ‘Nnc*s\ My vote also has not 
been recorded.

Dr. K. B. Mm o i (Badagara): I want 
to vote for 'Noes'. My vote has not 
been recorded



4 ^ * Motion re. August 24, 1961 Third Five Year Plan 4692

Division No. 4]
‘Chandram ani K alo , Shri 
D e b , Shri P .G .
M asan i, Shri M .R . 
M atin , Q a*i

A bdu  Latif, Shr i 
A c h a r , Shri 
Achint R am , Lai a 
A lv a , Shri Joachim 
Am jad A l i , Shri 
A n ey , Dr. M . S.
Anthony, Shri Frank 
Balakrinhanon, Shri 
Banerjee, Shri S. M .

B an e rji, Sh ri P. B.
Bhakl Darshan, Shri 
Bhargava, Pandit M .B . 
Bhattacharya, Shri C. K . 
Birendra Bahadur Singhjt, Shri 
Brahm Praksxh, Ch.
Brajeawar Praiad, Shri 
Chanda, Shri Anlc K  . 
Chaturvcdi, Shr i 
Chettiar, Shri Ramanathan 
l)a|Jit Singh. Shri 
Dam ani, Shri 
D a i, D r. M . M .
D asappa, Shri 
Datar, Shri

Dwivcdy, Shri Sundreanath 
Ghodasar, Shri Fatehainh 
Ghoaal, Shri Aurobindo 
G hoth , Shri M  . K .
G oray, Shri 
Gupta ,Shri Indrajit 
Gupta, Shri Ram Krishan 
Hathi, Shri 
Hcdtt, Shri 
Hem R aj, Shri 
Hukam Singh, Sardar 
Iqbal Singh, Sardar 
JaciivanR am , Shri 
Jbunfhunwala, Shri 
Jinachandran, Shri 
Jogendra Sen, Shri 
Joahi, shri A. C 
Jyotishi, Pandtt J. P. 
KanUngo, ahri 
•Car, Shri Prahhat

AYES
Rahralazmi, Shrimati 

Ram Garib, Shri 

Ranga, Shri

NOES
Karmarkar, Shri 
Kasliwal, Shri 
Khan, Shri Sadath Ali 
Khan, Shri Shahnawaz 
Lachman Singh, Shri 
Mafida Ahm ed, Shrimati 
M alti, Shri N .B . 
M a jh i.S h r iR . C.
M alhotra, Shri Indcr J. 
Maniyangadan, Shri 
Masuriya D in , Shri 
Mathur, Shri Harish Chandra 
Melkote, D r.

M enon, Dr. K . B.
Mithrn, Shri Bibhuti 
M ishra, Shri L . N .
Mishra, Shri M . P.
Mishra, Shri S .N .

Misra, shriiB.D. B .D  
Minru, Shri R. P . 
Mohammad Akbar, Shaikh 
Morarka, Shri 
Mukcrjcc, Shri H .N .
M u rty, Shri N .S .
Nanda, Shri 
Naranimhan, Shri 
Nayar, Dr. Sushila 
Nehru, shri JaWahar lal 
Nceru Shrimati u m a. 
Pudam D ev, Shri 
Pahadia. Shri 
Palaniyandy, Shri 
Pandcy, Shri K . N .  
Panigrahi, Shri Chintmam  
Parvathi Krishnan, Shrimun 
Patel, Shri Rajeshwar,
Patil, Shri Nana 
Pattabhi Raman, Shri C. R. 
Radha Raman, Shri 
Raghuramaiah, Shri 
Rai, Shrimati Sahodrabai 
Raju, Shri D .S .
Ram Shankar Lai, Shri 
Raznam, Shri

[ 16.39 hrs
Soren, Shri D eb i 

Sugandhi, Shri 

Thakore, Shri M .B .

Ramaswamy, Shri S .V . 
Ramaswamy, Shri K .S .
Ranbir Singh, Ch.
Rane, Shri
Rao, Shri Jaganatha

Reddy, Shri K .C .
Reddy, ShriN agi 
Reddy, Shri Ramakshrina 
Rup Narain, Shri 
Sadhu Ram, Shri 
Sahu. Shri Rameshwar 
Samanta, Shri S.C.
Sanghi. Shri N . K .
Sarhadi, Shri Ajit Singh 
Satyabhama Devi, Shrimati 
Sen, Shri P .G .
Shah, Shri Manabcndra 
Shankaraiya. Shri 
Sharma, Pandit K .C .
Shastri, Shri Lai Bahadur 
ShaMri S .vami Ramananda 
Shree Norayan Das, Shri 
Siddiah, Shri 
Singh. Shri L . Achaw 
Singh, Shri M .N .
Singh. Shri Ramciih Prosad 
Sinhu, Shri B. P.
Sinhn, Shri K . P.
Sinha, Shri Satya Narayan 
Sinha, Shrimati Tarkeahwar i 
Snbbarayan. Dr. P.
Subramanyam. Shri T  
Sumat Prasad. Shri 
Swaran Singh. Sardar 
Tangainani. Shri 
Tantia. Shri Rameahwar 
Tariq. Shri A . M  .
Tiwari, Shri R. S.
Umarao Singh. Shri
Upadhyay, Pandit Muniahwar Dull
Varma, Shri B.B.
Wadiwa, Shri 
Wilaon, Shri J.N .
Wodeyar, Shri

Mr. Speaker: The result of the divi
sion :s as fellows:

Ayes: 10; Noes: 132

The ‘Noes’ have it, the amendment 
is lost.

The motion wa§ negatived.

Mr. Speaker: Now, 1 shall put Shri 
Indrajit Gupta's amendment to vote. I 
understand that both his amendments, 
namely amendments Nos. 3 and 4 have 
been combined. I shall now put the 
combined amendment to the vote of 
tke House.

The amendment was put and neg** 
fived.
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Shri Naushlr Bharucha: My amend
ment may also be put to vote.

Mr. Speaker: I shall now put Shri 
Naushir Bharucha’s amendment, 
namely amendment No. 5 to the vote 
of the House.

A m e n d m e n t  N o .  5 w a s  p u t  a n d  n e g a 

t i v e d .

Mr. Speaker: I shall now pul the 
substitute motion contained in Shri 
Narasmihan’s amendment to the vote 
of the House.

The question is:

“That for the original motion, 
the follow.ng be substituted, 
namely:—

“This House, having considered 
the Third Five Year Plan, laid on 
the Table of the House on the 7th 
August. 1961, places on record 
it> general approval and acceptance 
of the objectives, priorities and 
programmes embodied in the Plan 
and cans upon the States, Union 
Territories and the people of Ir,d*a 
to adopt it as the Nation’s Plan 
and to carry it out with determina
tion and achieve its targets ” . ( 1 )

T h e  m o t i o n  w a s  a d o p t e d .

Government of Maharashtra, tele
graphically.

Yesterday, I received the follow
ing telegram from Shri Karanjia.

“RECEIVED SUMMONS REQUEST 
FORTNIGHTS EXTENSION FOR 

REASONS STATED IN LETTER 
ALREADY SENT RESPECTS 

KARANJIA BLITZ'*.

Shri Mahanty (Dhenkanal): Res
pects what?

Shri Surendranath Dwlvedy (Ken-
diipara): He knows that after •
fortnight, there will be no session.

Mr. Speaker: I have also received 
telegraphic confirmation from the 
Chief Secretary, Government of Maha
rashtra, Bombay that summons was 
duly served on Shri R. K. Karunjia.

The letter referred to by Shri 
Karanjia in his telegram has not yet
been rece ved. As and when it is re
ceived. we shall see.

Shri Braj Raj Singh (Firozabad): 
What happens next?

Mr. Speaker: Off hand, I am not able 
to say Let me wait for the letter. 
Let us see, and then I shall place the 
proper motion before the House

16.43 hra

TELEGRAM FROM SHRI KARANJIA

Mr. Speaker: I want to make an an
nouncement. As I informed the House 
on the 21st August, 1961, I sent one 
copy of the summons to Shri R. K. 
Karanjia by registered post on the 
21st August and also three copies of 
the summons to the Chief Secretary 
to the Government of Maharashtra, 
Bombay, for service on Shri Karanjia. 
Copies of the summons were also 
communicated to Shri Karanjia direct
ly and through the Chief Secretary, 
894 (Aw LSD—9.

Mr Speaker: Would the House like 
to resume discussion on the Income- 
tax Bill now, or shall we start with the 
discussion on scarcity of raw jute to 
be raised by Shri Indrajit Gupts?

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Stnha): It
is not necessary to proceed with the 
Income tax Bill. We may take up the 
other discussion now.

Mr. Speaker: Very well.




